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IN THE CENTRRL ADMINISTRATIVE TRIBUWAL, HYDERABAD BENCH

AT HYDERABAD.

0.A.H0.554/1997,
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BEetween:
1.G.Nageswara RaoD. 16. K.R.Chandrasekhs Rzo.
2. S.A.Azeecz. 17. K.Adinaraysna.
L.V.Ramana. 18, D.R.C.M.Raju.
» J.Suryanarayana. 18, T.A.Rzjaflao,
. 5.G.3agannadhs Rao. 20. B.0emudu.
. D.Harinarayana. 21, M.V.V.Gopalarao.
« D.S.N.MuUrthy. 22. J.Deluxe.
« K.Prakash Rao. 23. M.Appa Rao.
« S.Tirupathi Rao. 24. Y.V.Hanumantha Rsu.
0.S5.Nooks Raji 25. D.Yarrakanna.
1.V.5atyamohan Rao. ' 2%. T,Mohar Rao.
2. D.5.Rama Raju. 27. J.G.Reddy.
<« B.5uryanarayana. 28. B.Krighna Raa.
4. Ch.Durga Prasad Rao. 29, N.VW.larasimha Rao.
5. B.5omeswusrz Rao. 30. P.akkuonaldu.

Analic:nt s,
(Applicant Nos., 18 to 30 dekted as @r the orders
in M.A.N0O.124/97.)
And

1, Union of India represented by the Secretary,
Ministry of Defencd, New Delhi -1

2. Scientific Adviser, Ministry of Defence
end Director CGenersl, Defence Rgsearch and
Development Organisztion, Oirectory of Personnel,
B.Block, New Delhi~11,

3. Director, Naval Science and Tschnological
Laboratory, (NSTL) Visdhapatnam, Respondants.

Counsel for the Applicants: Sri S.Lakshma Reddy.

Coungei Por the Respond:nts: Sri V.Rajeswarz Rao.

CORAM:

Hon'ble Sri R.Rangarajan,Member(A)

Hon'ble Sri B.S.Jai Parcmeshuwar,Member (J)
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JUDGMENT :

(by Hon'ble sSri g;gangarajan,Member(A)

Heard gri Lakshma Rsddy for the Applicsnts

and Sri V.Rajeswara Rao for the respondents.

Driginélly 30 applicants have filed this
0.A. Out af them, Applicant Nos., #8 18 to 30
were deleted as per Orders in M.A 124/97. The
remaining Applicent Nos., 1 to 17 pray for
setting aside the impqgned Order No.96532/LE/ANTD/AD/
Pers-3/1023/0 (R&D) dated 20.3.1996communicated
through 0.0.Part-1 dated 6.4.1996 of the 3rd res-
pondent to the Bpﬁlicants uhereb; the benefit of
upgrédation of pay scale to Rs,260-400 with effect
fram 16.10.1981 vas rejected to the applicants

v

by holding the same as arbitrary, discriminatory,
violative of Articles 14, 16 and 39(1)(d) of the
Constitution of India and for a consequential
directions to the réspnndants to extend the benefit
of upgfadatinn of pay scale of Rs.260-400 with

effect from 16,10.1981 with all conssquential bendfits.

The Applicants in this 0.A., are Technicians
in the Naval Science and Technological Laboratory

(NSTL FOR short)under Respondent No.3.

Some of the employess of Defence Research and
Development Organisation(DRDU) wk® msk Ziua—wResEs

requested for a similar relief in 0.A.270/97.

o -




That D.R;, uas.disposad of on 3.3.1999, Their
requast was to grant them the upgradatidn scale
with effect from 16-~10-13981, As the Grada-wise
system is in existancé in OROO, the.henefit callept
be given to them for the reasons stated in the
Judgment . The reasong given in tﬁat judgment

will squarely hold good in this 0.A. also.

The Earnad counsel for the applicants
sugmit that some of the employees balonging to
11 trades vere given upgradation and pay scale
uith effect from 16.10.1981 even in this Orge-
nisation. But the details of that benefit of
upgradation with effaect from16.10.1881 are not-
indicated. Though the learned counsel for the
gpplicants requested for further time for furnish-
ing the details in regard to the above contention,
uWe ?elf thet it is nqt advisibb to ddk%t this
stage as the O.A., hes been filad much ea?lier and
it is at final disposal stage. Houwsver, ;he
app}icants are at liberty to initiste such proceedings
which théy deem fit in regard to the above contéhtion
»and if they are so advised.

For the reasons stated in the judgment
in 0.3.270/97 dsted 3.3.1999, the applicsnts are

not entitled for the rslief asked for as the
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cbntentionS'and the prayer a}e the sama in this O.A.,
s that of the prayer and qoﬁtentions in 0.A,270/97.
Hence this 0.A., is lédable té be dismissed and the

same is dismissed. No costs.

(B + 5. ARAME SHUAR ) - (R.RAN GARAJAN) .
Menber (1) - Member (A)
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Date: 17th March,1999.
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Dictated in open Bow t. Aj(l/(/
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